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E. No. 2235/D-76/21-A/Drafting/C.G./06.— In cxercise of the powers conferred by sub-scetion (iii) of
Section 1 of the Code of Criminal Procedure (Chhattisgarh Amendment) Act, 2005 (No. 13'0f 2006) the State Govern-
- ment hereby appoint-the 13th March, 2006 as the date on which the said Act shall come into force.
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THE CODE OP CR]’MINAL PROCEDURE (CHHATTIS(,ARH AMENDMENT)

m&:m%m&mm,

_CHHATTISGARH ACT -
(No. 13 of 20()6) '

ACT, 2005 "

AnAct further to amend the Code of Cr:mmal Ps ocedure ]973 (No 2of ]974) and

Be it ena»lcd by the Chhatt:sgarh lemslature in- the fifty sixth year of the chubhc of
Indta as follows = .

[}

@iy
(i)

.

its application to the State of Chhattisgarh.

o

This Act may be called the Codc oi Crlmmal Procédure (Chhatttsoarh Amcnd
ment} Act, 2005,

It extends to lhe whole State of Chhattlsgarh

. It shall come into force on such date as the State Governmcnt may by noti ﬁca— o

non appoint.

.. The Code of Criminal’ Procedure, 1973 (No. 2 of I974) (herelnafter refem,d to as the
Principal Act); shall in its appllcatton to the State of Chhatttsgdrh be amended in the

manner hereinafter provided. . : .. oo

(H

;

In clause (b) of sub-section (2) of section 167 of the ‘Principal Act, for the
words * any " the words “pohce “shall be substituted.

After clauseqb) of sub section (2) of section ]67 of the Prmcnpal Act the
mnowmg new sub- clause (bb) shall be added namely -

“(bb) /ﬁo mamstrale shall authorise detention of the accused person other

than in the custody of the police under this section unléss the accused .

-5 produced before him either in person or through the medium of
i eluctromc video linkage-and represented by his p]eader in the coutt

N
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Short title, extend

"and Commence-

ment.

Amendment  of
Central Act (No.. 2
of 1974) its applica-
tion ‘to the State of
Chhattisgarh.

" Amendment of Sce-

tion 167.
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166 (2)
> 3) In explanation II. after words “was produced " the words “from police custody”
: shall be added. : :
| xey) After explanation 11, the following new explanation shall be added,-
-x “HL 1f any question arises whether an accused person was produced from

Amendment of sec- 4,

tion 228,

Amendment of see- 5.

tion 240. -

Amcendment of sec- 6.
/ tion 251,

otherwise than in the custody of the police in person or (as the case
may be) through medium of clectronic video linkage belore the

'Maomldtc as required under paragraph (bb), the pmclublmn of the
“accused person may be proved by his or his plcddu S signaturc on
the order authorising detention.”

In sub-section (2) of section 228 of the Pnnupal Acl after the word “to the accused”
the followmv shall be added, namely':-

“present in perqon or through the medium ofdcclromc VldLO linkage and being repre-
sented by his pleader in the court.” '

In sub- bLLllOIl (2)ofscclmn ”4()0f the Pr mcnpalAct allcrlhu words “the accused” llw

following shatl be added :-
A Y

Prcscn[uthcrm person or lhrouvh the ‘'medium of electronic vndu) hnkduc, n lhc

preSence of nis plcadcr in the court.”

In section 251 oi the Pr mupa] Act, after the words bmughl before the Magistrate™ the
following words shall be added :- :

“Or appears through the medium .of clculmmc video. finkage in the pwsunuc of his

plcadcr in the Court .
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